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MR. CHAIRMAN : I did not permit him.
He spoke in spite of my nol permitting hirn.
(Interruptions). Yes. Mr. S. N. Mishra.

REFERENCE TO CONTINUANCE OF
CERTAIN MINISTERS IN THE
GOVERNMENT

THE LEADER OF THE OPPOSITION

(SHRI S. N. MISHRA) : Sir, yesterday. for
the first half of the day the Vice-Chairman
was in the Chair. During the second half,
when th; hon. Deputy Chairman was in the
Chair, a subject of greet constitutional
importance, propriety and convention was
raised in this' House and almost a full dress
discussion took place for nearly three hours.
A tremendous volume of opinion was
expressed against the continuance oi' Dr.
Chandrasekhar. Dr. Shrimati Phulrenu Guha
and Shrimati Jahanara Jaipal Singh....
(Interruptions)

MR. CHAIRMAN : No discussion. I am
not allowing any discussion.

SHRI A. G. KULKARNI (Maharashtra)
: Sir, all these matters are being raised again
and again. We are not prepared to discuss
these things repeatedly. (Interruptions)

SHRI ANANT PRASAD SHARMA
(Bihar) : On a point of order, Sir, when the
Calling Attention Motion was taken up and
when it was proposed that the discussion
should take place, you veiy 'kindly gave a
ruling that after the important busines's on
the Order Paper was over, if any time was
left, we could take up that question.  Sir. I
want to raise the point of

1 pM.

order whether. ... [Interruptions).  The
rilling  still stands and the next
business should be taken up.  As for this'
question, it ha been discussed enough
yesterday and we do not think it should be
raised again today.

SHRI S. D. M1SRA (Uttar Pradesh) : Sir,
you have allowed him to speak, and no
ruling is involved in your allowing him to
speak.

(Interruptions)
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MR. CHAIRMAN : Please sit down. I

have not permitted a discus'sion on this

question today. Mr. S. N. Mishra wanted to
say something.

SHRI ANANT PRASAD SHARMA :
Whal is that something "'

MR. CHAIRMAN : Ido not know. 1
am just hearing what he wants to say.

(Interruptions)

Now 1 have informed Mr. Mishra and he
knows that in case there is something to be
mentioned or a motion to be made, my
previous permission should be taken. Now
my previous permission was sought for a
discussion and I refused it. Still. . . .(Inter-
ruptions). Please listen.

s TIARTIEY ¢ (FAT FEAE) FAA
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MR. CHAIRMAN : Still, if the Leader of
the Opposition wants to point .out
something, unless I know what he has to say,
I cannot ask him not to say what he wishes
to say. Now it may be that he may be saying
something to which I may have no objection.
Now therefore I am hearing him only for
the purpose of. ...

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : H;- should go to you and take
your permission.

MR. CHAIRMAN : Now permission for

a discus'sion in regard to this matter, which
was discussed yesterday, was sought and
refused. For a discussion I refused. Now he
wants to say something. I cannot decide
whether he is entitled to what he wants' to'
say without knowing what he has to say.
Therefore I permitted him to mention about
this matter.

SHR1 ANANT PRASAD SHARMA : My
point of order was that you gave a ruling
that after the business of the House is over
then you may take up any other business.
I hat is the point of order.

MR. CHAIRMAN : This was subject to
the special mentions which I have allowed
and which are made always'. ButI have
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[Mr. Chairman]

not permitted a discussion of the matter
which was disposed of yesterday. I hav-'
not permitted that.

SHRI A. G. KULKARNI : I have got a
point of order and I have this request to
make to you. We want to hear the hon. the
Leader of the Opposition and we shall
come back after lunch and hear him. We
shall be in a belter position to hear hirn
then. It is one of Ihe clock already.

q AATTOIY Sam . A
FFF G WA § AT FY AT T
T e )

MR. CHAIRMAN : Shall we rise for
lunch or shall we dispos'e of this matter
now ?

SHRI DAHYABHAI V.

PATEL
(Gujarat) : You can dispose it of new.

SHRI S. N. MISHRA : Now I really do
not know how matters stand. I must submit,
Mr. Chairman, thcit it is onlv we who are
expected to observe the rules and the others
have a complete holiday. However. we
went to observe certain standards, and if the
hon. friends' think that they can, get away
with it when you have not yet heard me
fully and decided upon the issue I raise, it
would be a hard job for them, even the
highest among them, to carry on here even
for a second.

SHRI SHELL BHADRA YAIJEE
(Bihar) : No threats please.

SHRI M. PURKAYASTHA (Assam) :
He cannot hold out threats to us.

MR. CHAIRMAN : Please sit down.

SHRI S. N. MISHRA : I am not given
to making any hollow threat. Our threats
have materialised in The past.

Sir, I was recalling what happened
yesterday when this subject was discussed.
There is a point in it, which you would be
pleased to know a little later. A tremen-
dous' volume of opinion was expressed on
the subject yesterday—it is a matter of
record—which you might have gone
through. Then, the hon. Deputy Chairman,
who happened to be in the Chair at that
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time, was pleased to make certain observa-
tions. I was insisting upon making a motion
purporting disapproval of the continuance of
these Ministers since they ceasfed to be
Members of the House, and one of them, was
rejected at the polls also. Now the hon.
Deputy Chairman was pleased to make
certain observations, which seemed to satisfy
us, and then there were some appeals from
some of the hon. Members that I s'hould not
insist upon making a formal, motion because
the volume of opinion expressed in this
House was bound to have its impact on the
thinking of the Government. And three hon.
Members, the hon. Mr. Pitamber Das, Mr.
Rajnarain also impliedly, and another hon.
Member. .. .

SHRI BHUPESH GUPTA (West Bengal)
: I may inform you that I would not have
supported the motion yesterday if I was
there. I should be discounted. Please do not
drag me. So far as | am concerned, I have a
different point of view.

SHRI S. N. MISHRA : Did I mention his
name ?

MR. CHAIRMAN : So far as I under-
stand, he is not moving a motion.

SHRI S. N. MISHRA : I did not mention
the name of my hon. friend, Mr. Bhupesh
Gupta. Why is he getting excited ? How
could I mention his name when he was
absent ?

And the hon. Deputy Chairman was
pleased to remark that the opinion expressed in
this House would be conveyed—and there was
a tremendous volume of opinion; there is no
doubt about this to the Prime Minister. Many
Members insisted that there was almost
unanimous opinion in this House and it should
be conveyed to Government.  So we had said
yesterday that the Prime Minister should
forthwith  terminate the membership of these
three persons as Members of the Council of
Ministers. That was the opinion and therefore
I did not make a formal motion. =~ We were
expecting that the Prime Minister would bow to
the wishes ofthe House unequivocally
expressed, and I thought that this morning
there would be some kind  of statement on
this subject which would
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satisfy this hon. House. But there is' no
statement. And yesterday, when the two hon.
Ministers intervened in the debate, their
replies did not satisfy the Members at all.
Therefore we had expected that at least as the
Head of the Government the Prime Minister
would come and explain to us* why she had
taken this extraordinary step against the spirit
of the Constitution, even against the letter of
the Constitution. (Interruptions). Please
wait.

SHRI M. PURKAYASTHA : What is
extraordinary .’

SHRI S. N. MISHRA : This is the last day.
Yesterday the hon. Deputy Chairman
expressed the hope that it would be conveyed
to the Prime Minis'ter and we had expected,
this being the last day of the House, that the
Prime Minister would come to us and take us
into confidence and would certainly take steps
in consonance with the wishes of the House.
Since that has not come about I would seek
your permiss'ion to move the motion. But
before that I would like to make one
submission that since in our house there can
be no adjournment motion there has to be
some kind of an outlet if there is, an urgent
situation on which the House might desire to
express itself. If, for example, a hundred of
us* want that a certain motion should be made
before the House then I would certainly
request you that you should not be pleased to
take a blanket attitude that you can do
whatever you like. (Interruptions) I am
referring to the Chair.

SHRI ANANT PRASAD SHARMA : It
is very un fail'.

SHRI S. N. MISHRA : I am referring to the
Chair. The Chair is a neutral entity for this
purpose. I am not referring to a particular
person. If a hundred cf us want any motion to
be moved in the House keeping in view the
urgent situation and our duty in the context ol'
that situation would it be proper for the Chair
to rule it out ? If the Chair does' that of course
you know we would be certainly very much
unhappy about this and the unhappiness may
take any form, the constitutional form. So 1
would request you to permit me to make the
motion
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which I had said that I would be making if
there is no response from the Government in
keeping with the wishes of the House.

My motion is :

"That this House disapproves of the
continuance of Dr. Chandrasekhar,
Shrimati Phulrenu Guha and Shrimati
Jahanara Jaipal Singh as members of the
Council of Ministers since they have
ceased to be Members of this House."'

(Interruptions)

SHRI BHUPESH GUPTA : Sir, I have a
submission to make.

MR. CHAIRMAN : I do not want any
discussion. Mr. Bhupesh Gupta, please sit
down.
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SOME HON. MEMBERS: No. no,
please.
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MR. CHAIRMAN : I am not allowing him
to move the motion. Let me deal with this
matter.
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MR. CHAIRMAN =
(Interruptions)

Please sit down.
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MR. CHAIRMAN : Now, please sit down.

SHRI A. G. KULKARNI : Sir. on a point
of order. You are on your legs and yon are
going to give your ruling or your views. But
in the meantime another colleague is standing
up and trying to say something on the same
matter. How many times are we going to hear
all these things,' ?

S CIHAICEY © 7 AT FAT
TG FATA AT AME WET A
wifsm |
SHRI A. G. KULKARNI : When no

permission has been given to Mr. Bhupesh
Gupta, you cannot allow him also.
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SHRI A. G. KULKARNI :
order.

Sir, point of
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SHRI AKBAR ALI KHAN : Sir, vou had
allowed Mr. Mishra only. You have stopped

Mr. Bhupesh Gupta and so there should be.
no discussion on this.
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SHRI A. G. KULKARNI : My point of

order is this.  Sir, you allowed the Leader
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of the Opposition to make s'oine points which
you thought unless you heard you could not
say anything. It is all right; we do not mind it.
Then you stood up and wanted to give your
views. In the mean-lime Mr. Bhupesh Gupta
stood up and you said you were not going to
hear anything on this. Quite all right; we
accept that. But now. Sir, again another
colleague of ours, Mr. Rajnarain, wants to
speak on the same thing. The whole ball is
going to roll again and again on this very
matter. So I would request you to give your
ruling on this matter and dispose it of and not
allow anybody else to have any say on this
because this is the last day. Otherwise it will
be a denial to the ruling party of any voice in
the matter.

SHRI ANANT PRASAD SHARMA .
Sir, 1 also stood up on a point of order.
SHRI BHUPESH GUPTA : Sir. I would
like ...
o TWMATCEM . AW, AT
ATEE AIE ATETZ, T ATIZ A% AT
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SHRI BHUPESH GUPTA : I do not
think, whenever I get up, I have to sit down
all the time. I am here also with a Resolution
that I want to read out.

MR. CHAIRMAN : I am allowing only-
points of order; no dis'cussion on the merits
and no statement on the merits.

SHRI1 A. G. KULKARNI : But the points
of order; no discussion on the merits
according to rules. They cannot utilise that for
raising a discussion.

St TIFATTEAW ¢ HOTEA AT A9
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SOME HON. MEMBERS : No, no.

SHRI ANANT PRASAD
Mr. Chairman, what is the point of order ?
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MR. CHAIRMAN: This is no point of
order.

SHRI BHUPESH GUPTA : May I have
my say ?

MR. CHAIRMAN : Is it on a point of
order ?

SHRI BHUPESH GUPTA : Yes|,
because it seems some hon. Members take
The name of point of order to say whatever
they like. I may also follow them.

SHRI DAHYABHAI V. PATEL: You
started it.

SHRI BHUPESH GUPTA : I would not
like to be disturbed. .

Wl TIRATIIAN © ST AT FT FE
FHRET TF WA AT HT AZ WiF
e A A1 awii 7 ogrzm fafaees
F1 afas st o 7w ) sAEt
qrer S )

SHRI BHUPESH GUPTA : This is not
going to deter me. This kind of slander will
not deter me. All that I say is that I
understand that a notice has been handed to

you. Under what rule have you accepted it
without notice ?

MR. CHAIRMAN : I have not accepted
it.

SHRI BHUPESH GUPTA : If you have
not accepted it, it has been read out. There
cannot be two sets or rules. I move :

"The House is of the opinion that the
Prime Ministe]' takes due note ol the
divergent and sharply contradictory
views which have been expressed in
regard to the continuance of Shrimati
Jahanara Jaipal Singh, Dr. Phulrenu
Guna and Dr. Chandrasekhar as
Members of the Council of Ministers and
settles the matter raised in accordance
with the provisions' of the Constitution
and keeping in view the norms of

propriety as well as administrative
efficacy."

|t TmErmw o § s 2 ofE
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SHRI BHUPESH GUPTA : Iam not
going to be deterred by this. Two motions are
there before the House.

SHRI KRISHAN KANT (Haryana! :
The question of Notice either by Mr. S, N.
Mishra or by Mr. Bhupesh Gupta is not
possible and does not arise because the
appointments' of the Ministers are imder
article 75(5). When the appointments are
constitutionally valid, no question of approval
or disapproval can arise and no motion can be
there.

MR. CHAIRMAN : Please sit down. There
is no point of order.

SHRIMATI PURABI MUKHOPADH-
YAY (West Bengal) : Mr. Chairman. Sir, 1
rise to oppose the motion just now moved by
Shri Bhupesh Gupta .

MR. CHAIRMAN : There is no motion.

SHRIMATI PURABI MUKHOPADH-
YAY : All right, but whatever he said is
irrelevant, unconstitutional, illogical and
illegal.

MR. CHAIRMAN : Let me say .

SHRIMATI PURABI MUKHOPADH-
YAY : I hav, not finished my point of order.

MR. CHAIRMAN : What is the point of
order ?

SHRIMATI PURABI MUKHOPADH-
YAY : If you stand up, I have to sit down. My
point of order is you have allowed Mr.
Bhupesh Gupta to move his motion. . .

HON. MEMBERS : No, no.

SHRIMATI PURABI MUKHO-
PADHYAY: You have allowed him to spe:k.
(Interruptions) Let me have my say. Whatever
might be the point raised from yesterday, it is
still being continued at the cost of a very
important discussion on the issue of West
Bengal affairs. I still
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insist that you please put a stop to this
discussion since the points raised by Mr.
Gupta are mos'c irrelevant. They do not come
under the provisions af the Constitution and
we need not waste our time on that. The Prime
Minister has every right and she enjoys ihe
constitutional right to ask the three Ministers
to continue in office. So, I do not want that the
time of the House should be spent like this.

MR. CHAIRMAN : There is no point of
order.

SHRI BHUPESH GUPTA: Mine is' a
substitute motion. If Mr Mishra withdraws his
motion, my motion will not be there.

i TIRATTYN A, fegey
wWET AL ...
MR. CHAIRMAN : Will you please sit

down ?
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MR. CHAIRMAN : Now, this motion

which Mr. S. N. Mishra proposes to move is
rejected.

LI TIFAR IO . SIFAFT
SHRI BHUPESH GUPTA : Sir, 1 with-
draw my motion.
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SHRI S. N. MISHRA : We are very sorry
for this. We bow to your ruling, but we are

very sorry.

MR. CHAIRMAN : All right. Now. 1 wish
to make it clear that according to the practice
of this Hous'e, no motion can be moved in the
House unless there is prior permission of the
Chair. Now, prior permission has not been
given in this case. In spite of the number of
hon. Members who want to seek my
permission. I have to consider on the merits
whether permission should be granted or not.
Now, I have considered this matter on the
merits of the question. I have considered the
legal position .

St TIFA(TAN ;AT ATT  ATAT
Ffgd, 5= 919§ 97 AT |
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MR. CHAIRMAN : Do not interrupt me
when I am standing.

SHRI RAINARAIN : Why not ? Now, in
this position you are not the authority on law.

MR. CHAIRMAN : Please sit down. How

do you know what I am going to say ?
off TrFATTEM o AT FATHATAT

Fifem |

MR. CHAIRMAN : It is not necessary for
me. nor can I be required to give reasons in
the House for refusal of permission in the
Chamber. Now, this matter has been
considered for a considerable amount of time
in the House and it was discussed throughout.
So far as the record is concerned, I have
perused the record. Now, I have already said
that 1 have rejected this motion and I have
already said that I am not permitting any
discussion on this question any more.
91RSI70—3

[ 4 APRIL 1970 ]

of certain Ministers in 66
the Govt.
SHRI S. N. MISHRA One humble

suggestion. So far as the rejection of this
motion is concerned, you should be pleased, if
not today, in the next Session of Parliament, to
nive the points, to give the basis on which you
were pleased to reject it.

HON. MEMBERS : No, No.

SHRI S. N. MISHRA : Otherwise, keeping
in view the interruptions', I am also looking
forward to the lunch of the hon. Member. Mr.
Chandra Shekhar, who has been good enough
to invite us . . . It would not sound very well
that on a motion like this there should be a
bald ruling of the Chair. The Chair has power,
but the Chair must sound convincing to us,
while giving the ruling.

MR. CHAIRMAN : So far as this matter
which has been mentioned by the Leader of
the Opposition is concerned, I have already
stated, and I am saying it again, that the
permission has to be taken in my Chamber,
not here. If any hon. Member wants to discuss
any matter with me on the working of my
mind, the proper place is the Chamber, not in
the House. (Interruption). If the House wants
to know my views on any particular matter, I
am prepared to give the reasons for my ruling
in the House if the matter is raised in the
House, if a point of order is raised. But 1 take
it that the Hous'e does not want a ruling on the
merits. Otherwise I am prepared to give the
ruling.

SHRI S. N. MISHRA : Sir, my submission
is that the Government can always be
protected by the Chair by such rulings.

MR. CHAIRMAN : It is for the Prime
Minister or anv other Minister to decide what
statement, if any, they wish to make, and if
they wish to make a statement, they have got
tn inform me and take my permission.

SHRI MAHAVIR TYAGI (Uttar Pradesh) :
Sir, your ruling is final and I think your ruling
in this respect is quite logical and final.
Whatever you decide, without your
permission we cannot bring any motion in the
House. But I want one information. Yesterday
the consensus of opinion was .

SOME HON MEMBERS : No. no.
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SHRI ANANT PRASAD SHARMA : Why
should he rake up the question again? The
ruling must be final.

SHRI MAHAVIR TYAGI: . . . that the
views of the House as expressed might be
conveyed to the Prime Minister. It was the
consensus that the views expressed in the
House were to be communicated. This
undertaking was given by the Chair. Now, Sir,
it seems there has been a lot of whipping
overnight, and my friends have been whipped.
Has it been conveyed ? I want to know that.

ot sagvay ware fag (fare)
ST ZTEF A gam g ag o mEwnEd
fafaez argar F ara §a s =rfai

THE LEADER OF THE HOUSE (SHRI K.
K. SHAH) : Mr. Tyagi's Statement is not
correct because when Tyagiji asked th©
Deputy Chairman that it was the consensusi
of the House, the Deputy Chairman said, "the
proceedings of the House are there and I am
not here to express any opinion".
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MR. CHAIRMAN : You do not want to
make any statement ?

SHRI K. K. SHAH : No.

[RAJYA SABHA]

MR. CHAIRMAN:
adjourned till 2.30 p.Mm.

The House stands

The House then adjourned for
lunch at thirty-four minutes past one
of the clock.

The House reasembled after lunch at half-
past two of the clock. Mr. DEPUTY CHAIRMAN
in the Chair.
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MEMBER SWORN

Shri K. L. N. Prasad (Mysore)

REFERENCE TO PROPOSED S.S.P.
DEMONSTRATION
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STATEMENT BY MINISTER REGARD-
ING DECISION TAKEN BY GOVERN-
MENT ON THE RABI PRICE POLICY

THE MINISTER OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
JAGIIVAN RAM) : Mr. Deputy Chairman,
Sir, the Government, after considering the
recommendations of the Agricultural Prices
Commission on Price Policy for Rabi
Foodgrains for 1970-71 marketing season,
and the views expressed by the Chief
Ministers of Rabi States at a confer-



